3 77 MG‘I'MRU 'f

@ ¥ qrq for 957 & 3w dforg, o
¥ Afaq | #1E oY SRy a9 v
wT A faar o

& g AET ST & gfeaatwr glaax
R F Fraeyg § {OT AN IFYT w1 fw g
WSIATT BT B | @fwT &F 9
®g1 fa g vt o< gawT anggfas
wqT e fag & st F78) wrog gAv
o1 aY 22t £ TR T gfraai 1 gfrare
WA e Em e feargr ) agt @ gwo
Yo HIT o To IT By fax a fazra
W1 19 € AT 97 | 9qF AR qZAW
wxgt &t agt & w1t 9 | T AW
Bqr 7EY T AV 3 TTAT §F qret T
-4

QT @ q@ B T2g A wie
AT & 1 T3 g7 ai &1 STk are §
TR A H FoAT FAT qZAT & | AR
st o wearare A wigamgi o
TR A ZH fgATITare | g A faardy
R 91Td, T 0T WA= giv,
IFFT At a7 FATEH A
F7 ZA At I A8 FW | WA W
FO LA AT | gu % afafafa §
4T TF AT AT F o9 § a7 2W ¥ ¢
arar @ fa &a & £7 qront Fag A a1 g
wrar 3BT Arfge g 1 gEtaw § $gA0
X1 g fr qat wzarg T wgdt @ @
1 rafiasiqigoe N @E 1

gaW AT o 7@ &1 IR gt
FHTMH TH T frawdr o agtax
15 gfadi Mg o & DA
ot FIE I17 € T g fa gl w@)
wifzardt Y gear &Y st § 1 F grew
warar agtgs gfeera sy Ear fearwar
A ITET 41X § < fear wav | wg fean
nar fo 28 orEgrAr i Tar gqr W
¢ ¥ faz &7 77 a0 1 g Foer
FIATE FY QT TN IR Kav 7Y
xar |

SRAVANA 16, 1882 (SAKA)

Cardamog 378
(HaH Dis.)

wRTaY YT : It At wT war A
difag, = a1 Tar fam g |

oft v v qrewe : & g faq
TNET |

—— . e

17.3¢ hrs.
HALF-AN-HOUR DISCUSSION
MARKETING OF CARDAMOM

MR. CHAIRMAN: Now we take up
the half-an-hour discussion. Shri M,
V. Chandrashakara Murthy,

SHRI M. V. CHANDRASHEKARA
MURTHY (Kanakapura): 1 geek
your permission to raise a discussion
on the points arising out of the ans-
wer given by the Minister on 11th
July, 1980 in reply to Starred question
No. 504 regarding marketing of carda-
mom.

The current worlg production of
the cardamom is of the order of 7,000
tonnes out of which our country con-
tributes 57 per cent, the remaining
33 per cent by Guatemala and the
remaining 4 per cent by Sri Lanka.

Sir, the Cardamom Boarg was cons-
tituted in 1965 with some objectives,

I may be permitted to read the ob-
jertives:

“(1) For rendering financial amd
other assistance to cardamoms
planters and for increasing carda-
mom production ang ensuring re-
munerative returns to growers”.

This is the most important gne. Bvea
after the lapse of 15 years. they have
not yet achieved anything and the
Cardamom Board is sleeping over the
matter.

Fhe other is:

“Securing better working comdi-
fions for the cardamom workers.”

This they are not doing Now, I
come to the point about the regulatiaa
of sales and exporls ef cardamom. Ba
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this, I am sorry to say that the Carda-
mom Board is functioning like a pri-
vate limited company propagating the
interests of some traderg ang expor-
ters who have some vested interests
in the sale of cardamom. The sale of
cardamom and marketing of it throu-
ghout the country is entirely control-
led by these vested interests, These
people are doing underinvoicing and
also cheatifig the Government thereby
amassing wealth and depositing the
same in the foreign Banks.

The poor growers are at the mercy
of these peoplé. In 1873 Cardamom
Board discussed elaborately and de-
cided to introduce a pool and market-
ing system on the pattern of Coffee
Board. They have sent the proposal
to the Government of India for ap-
proval with some observations which
I may be permitted to read:

“To eliminate numerous middle-
men in the Cardamom Board, thus
epsuring return to the cardamom
growers’.

This is the most important part of
it. The highest value realised through
export for the cardamom in 1979-80
was Rs. 203|- per k.g. The most im-
portant and unfortunate part of it is
that this is not the real price. What-
ever the growers receive, that is the
price at which the traders and export-
eng receive, they are actually the
middlemen, By this you can imagine
how our growers, poor farmers are
being exploited by these fellows.

Next is to check evasion of tax,
smuggling anq propaganda in regard
to marketing. That they are not do-
ing. The other one is to have a better
understanding with the other export-
ing countries so as not to do suicidal
act in regard to sales. The important
objective is to achieve price stability.
It is not happening in any of these
five years. The other objective is to
streamline thel assistance given for
the growers,

Actually. ag I said earlier, the Board
was constituted for some specific our-
pome. Here the Cardamon Board is
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not at all looking after the growers
or the small farmers interests, They
are interested in only traders and the
middlemen ang exporters. The pro-
posal was turned down by the Gov-
ernment by making some observa-
tions which 1 would like to quote:

“There would be inordinate delay
in the small growers’ getting their
due price for the cardamom supplied
to the Board.”

I do not agree with this. I would like
to quote an instance. In Karnataka,
Coffee can even be sold by the small
grower to the Board. The Board are
taking the coffee from them and they
are getting their payments The Gov-
ernment says that the quality gets
deteriorated. It is also stated that
this system would eliminate all incen-
tives for production of better quality
of cardamom. This ig not true. We
can keep and preserve cardamom
more than coffee. We can keep it in
an air-tight containers, Then it is
said:

“The administrative cost of pool-
ing would be quite high and eat
away substantial percentage of the
income of the growers...”

Thigs ig one of the reasons where the
Cardamom Board is not permitted to
market on a po=ling system. In the
latter part of the observation they
say:

“In arriving at the above conclu-
sion, the Government have the
benefit of the advice of ‘he State
Government of Kerala where 70 per
cent of the cardamom lands are
s:tuated.”

This is most ridiculous. For your in-
formation we in Karnataka produce
75 per cent of the total production of
coffee in India and only the remain-
ing 25 per cent is produced in Kerala
and Tamil Nadu yet we are not dic-
tating any terms. Our government
is not dictating terms. All the coffee
growers whether in Karnataka, Tamil
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N:lu or Keraia are gelting the uni-
fc:m price.

In view of all these facts may I
know from the Minister as to what
preventgs the Government from re-
considering the pooling and market-
ing system on the pattern of coffee
board or why the Government think
of tagging this cardamom board,
which is a useless one, to coffee board
which iz doing commendably well in
the export market:

Secondly, whether the government
is prepared to have a thorough probe
for the mal-functioning of the
Board during the last 15 years angd to
streamline administration so that the
interestg of the small growers can be
protected.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Mr. Chair-
man, Sir, the hon’ble Member has
made two queries. Firstly, why the
pooling system which was contemp-
lated once on the pattern of coffee
cannot be introduced in cage of carda-
mom and the reasons he himself has
quoted. Apart from the two reasons
he hag given I would like 1o add one
more. So far ag the production is
concerned it may vary. For instance,
last year the production was 4,500
tonnes, and the year before, it was
roughly of the order of 4,000 tonnes.
I? we presume that the production
will be of the order of 4,000 to 4,500
tonnes, naturally, the overhead cost
of pooling the small quantum would
be more as compared tg coffee. This
is one of the reasons why pooling
gystem was not introduced in the case
of cardamom apart from the two
reasons cited by the hon’ble Member
himself.

Secondly, it is true—I am not going
to the rationality of the objection—
the Kerala Government objecteq to
this idea and as the hon’ble Member
g aware of the fact that nearly 70
per cent of the cardamom is coming
from Kerala and more so as far as
our exports are concerned the size-
able quantity is Kerala cardamom.
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Ag4 a result of that, when they raised
serious objections Government had to
look into it. We cannot simply brugh
aside any objection raised by a ma:ior
producing State. But I do agree with
the hon. Member that we must try
to help the growers. The question is,
how we can do it. That is the ques-
ijon. One of the objectives ot the
Cardamom Board which the hon.
Member might have noticed ig this.
It is to control the market. So far as
Kerala and Tamil Nadu is concerned,
it is controlled by the Central rule.
That means, the growers are ehcour-
aged to participate in the auctioning.
But, go far ag Karnataka is concern-
ed, there is dual control. Apart from
the Central rule there is the State
rule which is also there. It is found
that a sizeable number of the people
who purchase from the growerg also
take part in these auctionings and as
a result the benefit does not pass on
to the growers. We have taken up
this matter with the Karnataka Gov-
ernment ang I hope it will be possible
for us to arrive at a solution where-
by a uniform system could be intro-

duced.

Apart from that, another major
area where we must pay attention is
to make these cardamoms popular in
certain other areas. Sp far as our
major exporting area ig concerned,
it is known to the hon. Member, it i
mainly the middle-east; 90 to 851 per
cent of our total exports go there.
And they have a fancy for the Allep-
pey green variety. They don’t have
a fancy for the Coorg green variety
ang that type of cardamom only is
being produced in Karnataka. But
recently a delegation which we sent
there also studied some markets and
we are exploring the possibilities of
other markets. If we make these
varieties popular in other marketsy it
will be easier for ug to enhance the
share of Karnataka so far as export
market is concerned. If the quantum
of our export increases, naturally, the
growers would get the benefit.

In regard to pricing, Sir, I can
quite only the prices which are avail-
able from the auction centres. It is
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not possible for us to indicate how
much growers are getting. There is
no minimum price recommendeg for
Cardamom. But that matter can
be looked into and we can examine
it and try to evolve a mechanism
through which we can ensure that
growers get their due share.

We have got some figures. So far
as last year is concerned, that is,
1978-80, in Karnataka the price was
Rs, 120 per kilo. It was more or less
the same as the previous auction.
Thig ig the figure which I have got.
These are collected from the auction
centres. The national average is 135;
Keralg 142, Tamilnadu, 114. 1 think
these gre the twg points which the
hon. Member raised and I think I
have covered those points.

SHRI M. V. CHANDRASHEKARA
MURTHY: I raised a question about
probe.

SHRI PRANAB MUKHERJEE: In
regard to probe, if there are any
serious allegations they can be
brought to our notice and we can
look into them. From these figures
themselves, you will find out that
exports are increasing. Even in the
cage of Karnataka you will find that
they are increasing. In 1976-77 it wWas
74 tonnes. In 1977-78 it was 139 ton-
nes. In 1978-79 it came down to 78
tonnes ang in 1979-80 it picked up @
little; iy is 107 tonnes. Therefore
it ig picking up. This improvement
has taken place and we will try to
do our best. But if any specific sug-
gestions come from the hon. Member,
we can consider them. If he 13 inter-
ested in figures of total priduction I
ean give these figureg also. In 1975-76,
the total production wag 3,000 tonnes.
The import was 1941 tonnes. In
1979-80 the production was 4508
tennes. The export wag 2671 {onnes.

ot TR famra arE (259
qaTalT Agey, AdT AT T ¥ T UTE
sreFw & avaey ¥ oF a1 Fdr afea
3§ f&7 s fewnuw gur oY oY =
T T WATT VAT IWH &) TN qaeman
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SHRI H. N. NANJE GOWDA of cardamom. For the kind informa-

(Hassan): Mr. Chairman, Sir, I have
to bring to the notice of the Govern-
ment the drawbacks in the Cardamom
policy. Then only the hon. Minister
will be able to rectify them. Now,
Sir, they depend on the report of the
Cardamom Board whoge statistics are
absolutely incorrect. We cannot de-
pend on their statistics because they
have not conducted any survey so
far to collect statistics. There are
about 31 auctioners, 111 exportersand
400 big growers and about a lakh
and odd small and marginal growers.
The hon. Minister ig aware' that our
policieg and programmes are lo help
these small and marginal farmers.
But what is happening here? These
31 auctioners. 111 exporters and about
400 big growerg are exploiting these
lakh and odd small and marginal
arowers. If the Government ig car-
nest to helping these smal; and
marginal farmers, it must change its
opinion about the Cardamom Board.
The Board ig exploiting these small
and marginal farmers, who are not
getting a fair deaj at their hands. The
Board’s function ig only to issue
licences to auctioners, dealers and
exporters. Nothing else. They tnhem-
selveg have admitted that 95 per
cent. of the Cardamom growers are
small and margina] growers. What i3
happening to them? The hon. Minis-
ter was telling ug that if thig business
was to be done like the Coffee Board,
it would become g top-heavy admi-
nistration. We are exporting about
70 to 80 thousang tonnes of coffee to
get Rs. 140 or Rs. 150 crores. But we
are exporting only Jess than 3,000
tonnes of cardamom and are getting
more than Rs. 50 crores. We are
getting that without anybody’yg efforts.
The exporters are having under-in-
voicing.
the actual rate at which they are
selling is more than Rs. 300 per kg.;
the unit value of coffee ig in terms
of 100 kg. whereas the unit valye of
cardamom ig in terms of 1 kg But
because there is under-invoicing, we
are getting only Rs. 50 crores by way
of exporting jess than 3,000 tonnes
1786 LS—13.

I am aware of the fact thatg

tion of the Minister, the cardamom: in
Kerala is calleq Mysore cardamnm.
If he is not aware, let him collect the
information. Why I am telling is
because the officers, the bureaucracy
and the Board are all misleading the
Government. They are happy because
they are siding with the exporters,
who have monopolised the business.
They can have very good partieg in
big and five-star hotels at the cost of
those exporters at Bombay, Delhi and
other places. Let these dutieg be
attached to the Coffee Board, let them
look after cardamom also, ang the
expenditure will go down very much.

There is another important factor
and I do not know whether the hon.
Minister is aware of it. They are also
cheating the Government by way of
avoiding sales-tax, income-tax and
excise duty. Usually, the big coffee
growers are also big pgrowers of
cardamom. They do not give the
account. A big grower may grow one
thousand kg. of cardamom and may
sel] in the black market. What 18 the
rate that a poor grower gets? On no
occasion, in Karnataka, a small
grower or marginal grower has
secured more than Rs., 90 per
kg. maximum. He will bring the
cardamom he produces to the
market Dbecause he is in need
of money, he is in debts. If one acre
of new land is brought under coffee
cultivation, he will get Rs. 1000 as
subsidy in addition to Rs. 5000 of
loan. What is the subsidy that <you
are giving to the cardamom grower?
What is the value of cardamom in the
international market. We are con-
tributing to the international market
70 per cent of the tota] commodity
and with all that we can control them.
Can they not dictate the international
market about the prices? And we are
pleading helplessness. This is al} be-
cause of the inefficiency of the Board.
The Board is not serving any pur-
pose except catering to the needs of
the smugglerg and cheats, who want
to exploit this small holder. I would
earnestly request the hon. Minister to
consider this. I want a categorical

1
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[Shri H. N. Nanje Gowda]

answer; heavens are not going to
fall on us. The hon. Minister can
see the change within five years. The
figureg about the production of
cardamom as given are ° wrong. So
much of cardamom is smuggled out-
side the country and inside the coun-
try. It is gnywhere 10 to 12 thousand
tonneg a year. They are not giving
correct figures. This iz happening
under the very nose of the Cardamom
Board and they are the partners. I
would appeal fo the Minister, let him
not sit on—prestige, let him face
facts, realise the truth and scrap this
Board and entrust the functions to
the Coffee Board.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, I was also asso-
ciated with the Cardamom Boarg for
some time and as pointed out by Shri
Chandrashekhara Murthy, the Board
hag not been able to achieve its objec-
tives for the last so many years. I
have got personal experience because
1 was a Member of the Board. The
entire Board ig controlled not by the
members of the Board, but it i1s con-
trolled by outside forces like expor-
ters and traders, and the people who
are manipulating trade in export.,
Even the Chairman and the Director
are sometimeg susceptible {o pres-
sure. Then how can this Cardamom
Board in Kerala function? I would
like to say that the concept of Com-
modit Board, its composition, its
objectiveg and reasens and its loca-
tion has to be changed, because there
is gn agitation going on in Karnataka.
The participation of the growers who
are there at present, the people who
are interested in growing carda-
mom and the people whgo are con-
tributing to the Cardamom Board
and are participating in the adminis-
tration, first, they all should be wip-
ed out from the Cardamom Board.

There is discrimin®tion even with
regard to recruitment and promotion
and jt should be changed. According
to the statistics, we grow 25 per cent,
but it is more than that. Still, we are
not participating in thig Board. I
would like to know how many boards
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you want to Jocate in Kerala, Even
‘the Coconut Board should also be
located there. It is not possible on
the basig of what we grow, as far as
participation is concerned. A number
of boards are located there. Even the
growers are not properly represented
in the Cardamom Board. They say
that the quality of cardamom in
Karnataka is not even fit for export,
but it ig not so. I know it. The Car-
damom Board and its functions are
completely not within the purview of
the objectives and reasons; and 1t is
absolutely an irrelevant Board. I can
say that, Unless we take into consi-
deration all the factors, this serious
situation cannot be improved. Accord-
ing to the objectives of the Cardamom
Board and the export system provid-
ed, more representatives are [rom
the export side. They are also called
growers. They say, they are all big
growers. All the members were Liiere
when I was there. 1 was the only
Member of Parliament. We cannot
exercise any control over their over-
seas activities. When we passed a
resolution, 1 insisted that there should
be a polling system. But the Direc-
tor, the Chairman and even the offi-
cers and these monopoly houses of
cardamom exporters, they came to-
gether and saw that the polling sys-
tem should be prevented. It is the
only system where we can exercise
control over them. It 1g obvious that
you have quoted two reasons. The
third reason is in favour of 1% lakh
growers. The polling system hag to
be applied. Otherwise, we cannot
break the monopoly houses and the
exporters and their manipulations,
because in, doing things, they are
manipulating, doing under-invoicing,
over invoicing. Therefore, what facts
have been furnished by the Board
are not correct: it is not g correct
picture. Even the statistics are not
correct.

I know that we get cardamom at
Rs. 30, Rs. 40, and Rs. 50 per kg. in
Karnataka and they are selling it at
the rate of Rs. 250, Rs. 300 to Rs. 400
per kg. to other countries. Then what



389 Marketing of SRAVANA 10, 18002 (SAKA)

ig a grower getting? The Board has
no contro] to take over the entire
stock from the agents, what they
grow, distribute and get prices for
the farmers. Only the middle men are
exploiting. We have passed a reso-
lution saying that there should be an
equitable representation and the office
gshould function in research and deve-
lopment. As far as exercising control
is concerned, it is one of the dirtiest
diseases which is killing all the far-
mers. I told them that an office
shoulg be opened in Bangalore. They
have opened one office there, but the
officers have not been posted, because
ail officers there are preventing parti-
cipation from the Karnatakg side. 1

am not saying that we should have,

‘“sons of the soil theory.”

This 1s the letter I have received.
1 will submit it to you. You will see
how discrimination has been going on
in the administrative matters. There-
fore, 1 suggest this giving thig reply
wi]ll not Suffice. I would like to ask
a straight question, whether the non.
Minister would find out the realities
of the situation anq streamline the
entire administration and the com-
position of the committee and the
powers of the board of directors.
Otherwise, it ig better to scrap it and
it should be tagged on to the Coffee
Board, because wherever coffee grows,
cardamom grows; there need not be
any separate board with all top heavy
administration and other things.
There ig a director Who is Ssitting
there for so many years in Kerala.
This kind of administration cannot
run for ever. Commodity boards are
meant for export and we get more
foreign exchange earnings. But we
are losing; the farmers are Josing. I
suggest that the hon. Minister should
have g full probe and structural
change in the administration and this
board should be scrapped: pooling
system should be agreed to ag per the
resolution; Bangalore office should be
there and i should be streamlined
and promotion should be given to
officers.
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SHRI JANARDHANA POOJARY
(Mangalore): I fully share the feel-
ings expressed by the previous
speakers. We have to widen the ex-
port market and we have to imprpve
the quality and even exporters have
to find out a market for better quality.
In foreign marketg we have found
Guatemala emerging as a country
which is selling cardamom at lower
rates. They are practically under-
getting the Indian price. I may go to
the extent of saying that at amounts
to a declaration of war. Why? Be-
cause, unlegs we find out a solution
and unless we come to an understand-
ing with that country, we will not
find any market for our products.
Therefore, it is gur duty and the duty
of the government. Therefore, I am
asking the hon. Minister whether the
Goverament of India js going to have
an ynderstanding with that country
on cardamom price. What steps have
been taken to improve the quality o
our cardamom? '

Further, there is discrimination so
far as Karnataka is concerned. From
the  reply given by the hon. Minister
on the floor of the House on 11 July,

~ 1980 it is seen that thcre was discri-

mination done by the cardamom
board. According to his statement on
11th July, the growers of Karnataka
are realising a lower price. The hon.
Minister has clearly stated that so
far as export is concerned, Kerala 1s
contributing 70 per cent. Why? Be-
cause there is no proper representa-
tion from that area, including Kar-
nataka.

SHRI G M. BANATWALLA
(Ponnani): There are two types; the
cardamom of Kerala is different from
that of Karnataka.

SHRI JANARDHANA POOJARY:
There are mifldlemen ang they are
supporting smugglerg from Kerala.
Cardamom is being smuggled to
foreign countries, including the
Arabian countries. What stepg have
been taken to prevent smuggling
frem Kerala? 1 hope the hon. Minis-
ter’s reply wil] cover all these points.
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SHRI PRANAB MUKHERJEE: 1
would start from the questions of the
last Member who participated—whe-
ther we are going to have any dis-
cusSion with Guatemala which ig the
other major producing country, in
order to see that we do not under cut
each other’s interest? This sometines
happens in international trade. But
it iz always our effort to arrive at
some sort of wunderstanding and in
respect of this item also we are try-
ing to have understanding with
Guatemala. But it is not always very
easy to arrive at. It ig not merely in
case of Cardamom but in case of
other commodities too we are finding
difficulties. Hon. Members are aware
of the difficulties that we have in
cage of iron ore, tea, jute, etc. So,
this is the problem. But I agree witn
him that we should explore the pos-
sibilities of reaching better under-
standing with other producing and
exporting countries.

In regarqd to the representation of
Karnataka in the Board, it has been
mentioned by most of the members,
I may mention, so far as the present
composition of the Board is concern-
ed, there are two ex-officio Members.
Three representatives ‘are of three
State Governments which are produc-
ing Cardampm-—Tamilnadu, Karna-
taka and Kerala; six are growers
representatives and three are Central
Government representatives.  That
means every producing State will
have minimum two representatives—
one representing the Government and
one representing the grower. Two
officers are there—Chairman, Carda-
mom Board,—the Director and two
labour representatives, three Mem-
bers of Parliament, one of consumer
interest and one representing others.
This is more or less the composition.
Therefore, it cannot hgppen that in
any Board so composed, it will have
at least two, two. So, far as the pre-
sent Board is concerned, Karnataka
has three representatives. Last time 1t
hag four, because Mr. Lakkappa...

SHRI K. LAKKAPPA: No potwers
also. (Interruptions)
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SHRI PRANAB MUKHERJEE: 1
am coming to that.
(Interruptions)

SHRI PRANAB MUKHERJEE: 1
am grateful to Shri Lakkappa, from
his experience on serving in the
Board he has come to the conclusion
that the Board has no powers, and he
wantg ug either to enhance the power
or to scrap the Board. I am coming
to that part.

In regard to location, for @ioua
reasons it is located in Kerala. Even
if you look at the production angd if
you look at the export figure it is a
major producing area, apart from
Jvariety. It dependg upon the taste
ot the purchaser. After all, I am not
going to consume. If they prefer
Alleppey green and if they do not
like so much of Coorg varieties, after
all we have to sell our production in
certain other markets. Therefore, that
exercise ig being made.

In regard to the possibilities, how
we can help the small growers, Shri
Nanje Gowda made an eloquent
speech, I tried to get some facts from
him. One basic fact which he has
mentioned is that nearly 1 lakh gmall
growers are there in Karnataka.
(Interruptions). The total production
ig 4,500 tonnes. Apart from that, 400
big growers have also some share.
What would be the actual ghare of
these small growerg in 4,500 tonnes?
That is to be looked into. We want
to help the small growers. One of
the difficulties which we are facing,
particularly in Karnataka is that in -
the present arrangement of auction-
ing, a middleman can take part. We
are trying to bring uniformity by
extending the Central rule which we
should do and legally we are compee
tent to do. We have taken yp with
Karnataka and it would be possible
for ug to remove the existence of the
middleman. If the pgrowers can
participate directly in the auction
centres, at least they will get a little
more than what they are getting now.
In regard to research, it ag already
been decided to establish one pesearch
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centre. The alternative ig either tu
diversify the market or to diversify
e end-use. For that, we have al-
ready taken certain steps and we are
exploring the possibilities. In the
first reply, 1 have gaid that in the
various study teams which were gent
to different parts, there too there was
one representative from Karnataka,
who is presently a member of the
Board. We thought we must have a
representative of the growers or of
the exporters. But if you have a large
number of growers and if they are
not organiged in any forum, it ig not
very easy to select a particular
grower for inclusion in the study
team. But there was one member
represented in the group which was
sent last May to visit various coun-
tries and explore the possibilitieg of
getting new market. Therefore, we
are trying to do that.

In regard to the functioninrg of
the Board, even on 1lth July I said,
I am prepared to discusg with the
hon. members if they have any sug-
gestions. It is no uge saying, scrap
the Board. It is no use saying, there
should be a thorough probe. Thorough
probe on what account? Thorough
probe in what area? If you find that
these people are doing some under-
invoicing or indulging in some sort
of racketeering definitely I am pre-
pared to look into it. Definitely I am
prepared to send the matter o an
investigating agency to findg out
whether there is any substance or
truth in it or not. But I must have
certain positive allegations instead
of saying merely that they are
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not functioning all right. If hon.
members have any specific informa-
tion, if they feej that this ig the area
where investigation should take place
or a probe should take place and if
hon. members come forward with a
suggestion saying. “Let ug look into
to what extent they have contributed
in building up research or in helping
in marketing” etc.,, I am prepared to
examine that. That is why I sought
the cooperation of the hon. members
and saig that any gpecific suggestion
received from them wil] welcome
and 1 can discuss it with them. But it
is no use saying, a thorough probe
should be there. Thorough probe for
what? You give me some informa=-
tion whether there was under-invoic-
ing or give some indication. Then I
am prepared to send it to the investi-
gating ageincy, so that they can fina
out. It is not my job to investigate.
If you find that they are colluding

© with the exporters or with the big

growers in order to deprive the small
growers, if you can give some indica-
tion, then we can send it to certain
agencieg who can investigate and find
out. I gm prepared to do that. I am
prepared to consider any suggestion
which the hon. members can give for
improving the situation and extend-
ing help to small growers.

MR. CHAIRMAN; The House stands
adjourned till 11 A.M. on Monday.
15 hrs,

The Lok Sabha then adjourn-
ed till Eleven of the Clock
on Monday, August 4, 1980,
Sravana 13, 1902 (Saka).
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